® IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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DATE OF ORDER : 17=09-1598,
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Betwusen i-

K.Anjaiah

«es Applicant
And

1. The Chief General Manager, Telecom,
AP Circle, Doorsdhchar Bhavan,
Nampally Station Road, Hyderabad.

2. The Director Gensral, Telecommunication,
New Delhi.

3. Union of India, rep. by the
" Secretary to the Uepartment of
Terecommunications, Nsw Celhi,

4, The Chief Superintendant, Central
Telsgraph 0ffice, Hyderabad.

..« Respondents

Counsel for the Applicant H Shri K.Venkateswara Rao

Counsel for the Respondents @ shri V.Rajeswara Rac,CGSC

CORAM:
THE HGN'BLE SHRI R.RANGARAJAN :  MEMBER (A)
‘THE HON'BLE SHRI B.S5.JAI PARAME SHWAR :  MEMBER (2)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A)

Heard Sri K.Venkateshwar Rac, learned counsel

22/

flor the

applicant and Sri V.Rajeshuar Rac, learned standing cournsel for

the respondents.

2. the appliCant in this 0OA was appointed as a Te
One Sri Adam who is meported to be his junior was also
as a Talegrephist along with him on the same date.' Ini
applicant pagsed Hindi Telegraphy examination earlier t
Adam. Hence his pay was higher than that of Sri Aqam;
Sri Adam also pa%sed Hindi Telegraphy examination much
that time on the basis of the payscales auailable,!pay
Adam was alsq fixed. Later Sri Adam requested Forlstap

pay with one Sri Rama Krishna N.S. His pay was fixed o

than that
That happened to be higher pay/of the applicant onithat

3.

par with Sri Adam.

4, Reply has been filed fn this BA. Tha main con

of the‘gppfi respondants in this 0OA is that the applics
has been steppsd up on the basis of his junior one Sri

yana when he represented for stepping up on par with Sg

L
Y
naryana s -n

R T S
vigy:0f the.-abovs,. the

“apnd g, it
"a

‘Tespondants submit

LT

appliceant cannot ask for stepping up of pay for second

-

with anbEt junior and it is further stated that |

M

- B

up of pay Pcrhsacond time is permissible only with the

Y]

The applicant has filed this 0OA to step up his

legraphist.

Lppointed
Lially the
b Sri
However,
later. At
of Sri
Ling up of

n 21-11=73.

date.

pay on

tention
nt's pay
G.Satyanara-
i G.Satya-
that thq
time

he stepping

same

junior, At the first instance only he should haue_askah for

tepping up of pay on par with Sri Adam only.
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the O.A. is liable only to be dismissed. Counsel for the|applicant
submits that when his pay was stepped up on par with Sri Sétyanaraya-
na thae case of Sri Adam was not decidsd, which was decidefd much

later and hence his cass has to be resconsidered onceagain,

é. - The respondente have gquoted the GM of the Govt . of India

dt .31=-3-84 dt.22-7-85 and 10-7-85 enclossd as Amnexures W;1, R=2

and R-3 to state that stepping Qp of pay for éecond time [is permissibla
only with same junior.ﬁs in this case the stepping up of |pay &8 (v
asked for for fhe first £ime on par with Sri Satyanarayarna ahg faor

the second time on par with Sri Adam, the same is not pegmissibla.

B The applicant in this 0OA has not challenged the letter of
of Government of India at Annexures R-1, R-2 and R-3. Fuyrther we sea

force in the submission of the respondents.

7. In view of what is stated above, we find no merit in this
0A. Hence the same is dismissed. No order as to costs.
(B.5.JAL-PARAME SHUAR) (R.RANGARAJAN)

/%(J) | Member (A) /L,
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0A, 604/96
Caby’tezu
15 The Chief Ganeral Manager, Telecam, AP, Clrcla, Daarsanchar”.'

Bhavan, Nampally 3tatien Read, Hydarabad
2e 'The Directar Genarﬁl Talacammunlcatlan, Nau Dalhi.
3. The Secretdry to- the Departmant of Tal:nommunicatiana, Ngw Delhi, -
4. The Chisf Superintendent, Central Telsgraph Office,. Hyderﬁbad.‘.'
5, ‘Cng copy to mr, K Uankatesu&ra Raa, Adumcata, CAT., Hyd.|
6, One cepy to Mr, v, Ra jeswara Rao, Addl CGSC., CﬁT., Hyd.

7+ Gne copy to D.R,(A), CﬁT.. Hyd.
8, Ona ﬂuplzcate cepy.
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THE HZN'3LE SHRI R, 3A40G3233AN & M{A)

AND

THE H38'3LT SHRI 3.5.041 PARAMESHUAR:

M{3)
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